
Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-384 of 21 

GR Case No-600/2021 

Under Section-457/380 of IPC 

 
ORDER 

 

   13-05-2021 

Seen the entire case record in the light of resolution dated 

26.03.2020 of High Powered Committee constituted as per 

direction of Hon’ble Apex Court vide WPC (C) No-01/20 for 

consideration of allowing the accused to be go on his personal 

bond.  

On perusal of the case record, it disclosed that the accused 

named Md. Haidar Ali has been languishing in Judicial Custody 

since from 22.02.2021 in connection with this instant case 

registered u/s-457/380 of IPC. It further disclosed from the 

case record that on 03.04.2021 the above-named accused 

person was already allowed to go on bail of Rs. 25,000/- with 

one suitable surety of like amount and till date accused is 

unable to furnish any bail bond. Hence, it is seen that the 

accused person is unable to submit his bail bond due to his 

incapacity. Therefore, at this stage this Court thinks it deem fit 

and proper to allow the accused Md Haidar Ali to go on his 

execution of P.R bond of Rs.25,000/- and on release the 

accused shall fulfill the following conditions:- 

(1) The accused shall make himself available before the 

court/concerned P.S as per date of appearance fixed the 

court/police.   
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(2) The accused shall not induce any witnesses after his 

release. 

(3) If the case is pending for trial then the accused appear 

before the court regularly after the lockdown is over; 

(4) The accused shall not hamper or temper the 

investigation.  

(5) The accused shall cooperate with the I.O till the I.O 

concludes the investigation. 

(6) The accused shall not repeat similar types of offences 

after his release from judicial custody.  

(7) The accused shall further obey the norms/regulations of 

lock down. 

(8) In the event the accused fails to comply with the 

conditions imposed, his P.R bond shall stand 

cancelled/forfeited.  

On furnishing the P.R bond above the Superintendent of Central 

Jail, Tezpur shall release the accused forthwith and inform the 

court and district administration.  

Superintendent of Central Jail, Sonitpur at Tezpur shall maintain 

the social distancing at the time of release of accused person. 

Let a copy of this order be furnished to Superintendent of Central 

Jail, Tezpur and DC, Sonitpur and its strict compliance.     

 

 

           Chief Judicial Magistrate,  

                     Sonitpur, Tezpur 

 

  



 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-346 of 21 

GR Case No-538/2021 

Under Section-380 of IPC 

 
ORDER 

 

   13-05-2021 

Seen the entire case record in the light of resolution dated 

26.03.2020 of High Powered Committee constituted as per 

direction of Hon’ble Apex Court vide WPC (C) No-01/20 for 

consideration of allowing the accused to be go on his personal 

bond.  

On perusal of the case record, it disclosed that the accused 

named Md. Nazir Hussain has been languishing in Judicial 

Custody since from 18.02.2021 in connection with this instant 

case registered u/s-380 of IPC. It further disclosed from the 

case record that on 19.04.2021 the above-named accused 

person has already been completed his statutory period of 60 

days in judicial custody and therefore, he was allowed to go 

on bail of Rs. 10,000/- with one suitable surety of like amount 

and till date accused is unable to furnish any bail bond. Hence, 

it is seen that the accused person is unable to submit his bail 

bond due to his incapacity. Therefore, at this stage this Court 

thinks it deem fit and proper to allow the accused Md Nazir 

Hussain to go on his execution of P.R bond of Rs.10,000/- and 

on release the accused shall fulfill the following conditions:- 

(9) The accused shall make himself available before the 

court/concerned P.S as per date of appearance fixed the 

court/police.   
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(10) The accused shall not induce any witnesses after his 

release. 

(11) The accused shall not hamper or temper the 

investigation.  

(12) The accused shall cooperate with the I.O till the I.O 

concludes the investigation. 

(13) If the case is pending for trial, the accused shall regularly 

appear before the court after Lock down is over. 

(14) The accused shall not repeat similar types of offences 

after his release from judicial custody.  

(15) The accused shall further obey the norms/regulations of 

lock down. 

(16) In the event the accused fails to comply with the 

conditions imposed, his P.R bond shall stand 

cancelled/forfeited.  

On furnishing the P.R bond above the Superintendent of Central 

Jail, Tezpur shall release the accused forthwith and inform the 

court and district administration.  

Superintendent of Central Jail, Sonitpur at Tezpur shall maintain 

the social distancing at the time of release of accused person. 

Let a copy of this order be furnished to Superintendent of Central 

Jail, Tezpur and DC, Sonitpur and its strict compliance.     

 

 

           Chief Judicial Magistrate,  

                     Sonitpur, Tezpur 


